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IN THE CENTRAL ACMINISTRATIVE TRIBUNAL AN
PRINCIPAL BENCH
NEW DELHI

R.Ae No. 205 in Cate of decisicn 3.12,.31.
0.A. 1063/91. T
H.F. Varshney seoscefpnlicante.

Vs,
Union of India & Ancther ....;..Raspondents.

BeSe SEKHONG

Applicant seeks review of the decision
dated 17.9.,91 {(Annexure-I) whareby O.A. No. 1062/9
preferred by him under Secticn 19 of the Administrative
Tribunals Act, 1985 was resjected at the acdmission stags

on the ground that thz same wes not maintainebla at

o

thet stagee The 0.A. was rejezcted on the visw that
it was difficult to regard the show csusa notices
Annexures A/3 and A/4 therein as 'orders' within the

meaning of Section 192 of the Act.

2 After a cereful perusal cof the grounds

urged in support of the Reviey Applicaticon, it ic
svident that none of these grounds can bz recarded

as an error on the face of record nor coes the
Application disclose any cther ground under COrder XLVIT,
Rule 1 of C.P.C., for sustaining the Review Annlicaticn.
The Review Application is, therefors, hereby rejscter

by circulation,
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